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Central ^ministratlve Tribunal
Principal Bench

O.A. Ife. 447/95

New Delhi, this the 14th d ay of August, 1995,^

Hon'ble Shri N. V.Krishnan, Vice-Chainaan ( a)
Hon'ble 3nt,i,3ic'^i Swaminathan, Member (j)

Shri Rajman Maurya
Pars ad Maurya,

^9, Type-i, Gulabi Bagh,
Applic ,^ t

•».H es p ond en ts

( By Hone)

Versus

Chief Secretary,
Govt. of N.C.T. of Delhi,
5—Shan Nath Marg,
Delhi.

Dy., Secretary (Almn,).
uOvt, of N«C«T. of Delhi,
(Legislative APserably Sectt.).
uld. Sectt., Delhi.

(By Shri airat Singh, ^Ivocate)

(delivered by Hon'ble Shri N.V.Krishn,,n. Vlc«-Chairman(a)

tie have heaid. The applicant Prays that a direction
should be issued to the respondents to re-irduct him aS

a casual worker.^ The aPPlicsit was earlier engaged in the

Legislative Assembly Sectt. of the Legislative Assembly of
Govt. Of N.C.T..Delhi. The direction is sought to the

De,.aty 3ecretaryt«Jmn.), Lejislative Assoibly Sectt.
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EarllaTi two Similar applications were heard

by us and we hae. held that in view of the provision
of clause (d) of secUon 2 of the Adninistrative

Tribunal Act, J985, we have no jurisdiction 1 n the

-atteri Accordingly. i„

w. have no jurisdiction and we. therefore, direct t.

the Registry to return one copy of the aPPliction to
the applicant for presentation before « awopriate
forum. O.A. disposed of accordingly, m the circ«stances.
M.a. No. 1554/95 stands diamis

—^ ^ -C antJa^shoi ( n v k-r-^ t, \
Member (j) ^ ^'V.J^ishnan)

^  ' ®-ce-Chairman.


